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Subject: Amendment in ANF 5B.

In exercise of powers conferred under Paragraph 2.4 of the Foreign Trade Policy 20092014, the Director General of Foreign Trade hereby
makes the following amendments in Part B of Aayat Niryat Form  ANF 5B of the Handbook of Procedures, Vol.I, (Appendices and Aayat Niryat
Forms):

(a) A new entry (Sl. No. 10A) has been added after Sl. No.10 of the existing form as under:

“10A. Details of completion of imports and Bill of Entry/Entries.”

Sl.No. BE No, DT of BE DUTY  PAID  (in
Rs.)

DUTY SAVED
(in Rs.)

1

2

(b). The existing entry at Sl. No. 11 “Installation Certificate No.& Date” is substituted by the following:

11. “Date of Installation of capital goods”.

(c). The notes below table 15 of the form is substituted by the following:

“1. The exports indicated at Sl. No.15 do not include exports covered under Sr. No.14 above.

2. The exports indicated at Sl. No.15 do not include exports rendered for maintaining specific EO of other EPCG authorizations.

(d). In the declaration part in Sl. No.2, the phrase “(the underlined portion will be deleted in case an application for export license for SCOMET
item is being filed)” appearing in the last sentence has been deleted.

(e). A new declaration (at Sl. No.6) for Chartered Accountant/ Cost Accountant has been added after Sl. No.5 as under:



“6. It is certified that (a)F.I.R.C. have been checked by me and (b) payment received is for export of Services allowed for E.O. fulfilment in
the EPCG Authorization.”

(f). Sl. No.3 of the guidelines for the applicants, has been modified to read as under:

“3. Application must be accompanied by documents as per above details except those which have been submitted alongwith ANF 5A.”

(g). A new guideline (at S. No.4) has been added after Sl. No.3:

“4. Original EPCG authorization(s) must be submitted.”

2. Effect of Public Notice: The form ANF 5B has been modified to make it more specfic and user friendly.

Sd/
(Anup K. Pujari)

Director General of Foreign Trade
Email: dgft@nic.in

(Issued from File No. 18/10/AM12/EPCGII)
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